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COI04ITTEE ON PRIVATE MEM .. 
.ImBS' BILLS AND RESOI ... UTIONS 

FOURTH R&PORT 

SBBI D. L. B .. ~ITHA (Araria): l\1r. 
Deputy Speattcr, Sir, I beg to move 
the followw.g:-

"T'hat :this House do agree with 
.t~ F=>urth Report of the Committee 
.l)Jl Private Members' Bills ani Reso-
lutions presented to the House on 
.the 9th July, 1980." 
MD.. DEPUTV -SPEAKER: The 
~on 1S: 

'"That thlS HO'.lse do agree with 
the JIourth Report of ~he Committee 
GJl 'private Members' Bills and 
Re..501uhons presented to the House 
on the 9th July, 1980." 

The mot on was adopted. 

un: DEPUTY-SPEAKER: Now, 
Mr. Harish Chandra Singh Rawat. 
(Jnte~,.,.upttons) . 

SRRI RAMAVATAR SHASTRI.·· 

MR. DEPUTY ... SPEAKER: Wh~t
ever Mr. Ramavatar Shastri speaks 
now will not go on record, Order 
please. 1 have called Mr. Harish 
C~ndra Singh Ra\vat.-h~ is abs~nt 
Then. Shn R. L P. Verma-he i~ also 
-eb.senl. Prof, Narain Chand Parashar. 
1.5.u hrs. 
CONSTITUTION (AMENDMENT) 

BILL· 
(Amendment of Eighth Schedule) 
PROF. NARAIN CHAND PARA-

SHAR (Hawirpur): I beg to rnove 
fOT leave t,.J introduce a Bill further 
to amend the Constitutl.on of India. 

MR. DEPUTY -SPEAKER: The 
1
, . 

'lues lOn IS: 

PROF. NARAIN CHAND PABA-
SHAH: I introduce the BUI. 

• CONSTITUTION (AMENDMENT) 
BILL-

(Amend'm,ent of Art£c1e 3t1tJ, etc.) 

MR. DEPUTY·SPEAKER: Now 
again, Prof. Parashar . 

PROF. NARAIN CHAND PARA.-
SHAR (Hamlrpur) : Sir, I beg to 
move for leave to introduCe a Bill 
further to am~nd the Constitution of 
India. 

MR. DEPUTY-SPEAKER: The 
question is: 

"That leave be graTlted to intrO-
d UCe a Bill further to amend the 
Constitution of India." . 

The motion was adopted. 

PROF. NARAIN CHAND PARA-
SHAR: I introduce the Bill. 

ARtfED FORCES (SPECIAL 
POWERS) REPEAl. BILL" 

MR. DEPUTY-SPEAKER: Shri 
George Fernandes. 

SHRIGEORGEFERNANDES (M~ 
zaffarpur) : ! beg to mOVe for leave 
to introduce a Bill to reDeal the 
Armed Forces (Special Powers) Act, 
1958. 

• • MR. DEPUTY-SPEAKER: The 
question is: 

"That leave be granted. to intro-
duce a Bill to repeal thl Armed' 
Forc~.s (Special Powers) Act, 1958." 

The motion was a.dopted. ''That leav,~ be !!ranted to intro-
duce a Bill further to amend the 
Constitution of India." SHRI GEORGE FERNANDES: I 

The motion was adopted. introduce the Bill. ---____ . ---------------------------~ ,----------- . 
"Published in Gazette of ~ndia Extraordinary, 'Part II, SectiQn 2, 

.dated 1'l-7-70. 
··Not recorded. 


